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NOTICE 

The Officia l Liquidato r invite applications along with bio-data from 

Advocate /Counsel for thei r empanelment as Advocate /Counsel on the Panel 

of the Official Liquidator on monthly retainer hip basi for a period 0 12 months 

from the date r appointment. T h intere ted Advocates/Coun els shall _ubmi t 

their bio-data t the Offici al Liquidator within 7 days from the date of the notice. 

The details of the vac ncies propo ed to be filled up are given below: 

1- FOR ATTENDING MATTER BEFORE TH E HON' BLE HIGH 
COURT, BOMBAY 

r Remuneration Qualification! 
in Rs. Ex erience 

Advocate. 25 000/-to LLB with minimum 
35 000/­ experIence of 5 

year standing at 
The Bar uncil of 
Maharashtra and 

oa 

25 000/- to LLB 
Counsels 
Advoca es/ 4 

40000/­ mInimum expenence 
of 5 ears tanding 
at The Bar ouneil 
of Maharashtra and 
Goa. (Applications 
accepted of per on 
into oun cl 
practice, preferably 
th Co orate Law 



fI- FOR ATTENDING lVIA TTERS BEFORE THE HO ' BLE DEBTS 
RECOVE RY TRI BUNA L MUMBAI 

I'o. of Remuneration Qualificationl Dutie. to be 
vacanCies in R . Ex erience erfonned 

~--------~--------+-~~------r-~--------~-r~ 
4 25 ,000/- B with One wh can 

:;x.perience 
fil Vakaltnama 

of 5 and appear and 
Counsel 

years standing at argue before the 
Th Bar Council Hon bl 0 bt 
of Maharashtra R covery 
and Goa Tribunall Debts 

Recovery 
Appellate 
Tribunal! 
Re i trar 

The detailed Term and Condition f the empanelment a an 

Advocate/ ounsel n the Pan [ Icial Liquidator may be obtained from 

the Offi ce of th Official Liquidator on any working day from 0 .04.201 

09.04.2019 during working office hours. 

The empanelment of the above Advocate/Coun el hall be made with 

approval of the Hon'ble Judge Committee looking after 

administrationlfunct ion ing f the Official Liquidator and the ommittee's 

deci ion hall b fina l and binding. 

Anyapplication received after 10.04.2019 shall not be entertained. 

~ .\ 
Dat d thi .) day of April 2019 

( .P .KATKAR) 
OFFICIAL LIQUIDAT R 
HIGH OURT, BOMBAY 
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